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A IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - ( i}
BOMBAY BENCH -
0.A. NO: \‘*E/A%Q,, 199
IcAc NO: : :
. N
DATE OF DECISION \\-ié_Jﬁ!‘ :
D B Chavean . Petitioner
WM deasadhow Advocate for the Petitioners
Versus
- Al -5 DNy Responéent
fg$ ’ 1
. R . :
- Advocate for the Respondent({s)
CORAM:

49

The Hon'ble Mr, 15»x&:~:9\d < - Qh“ﬁﬂpéx AR .

The Hon‘ble Mr, WY Q*"xﬁ“ay—?‘W\

m‘.

mbm*

Whether Reporters of local papers may be allowed to see the /w/
Judgement ? }/f

To-be referred te the Reportexr 'or not ?

Whethertheir Lordships wish to see the fair copy of the fb/
JUdgement ? ) ﬂ/

Whether it needs to be c1rculatwd to other Benches of the

Tribunal ? .
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BEFORE THE CENTRAL ADMINISTRATIV E TRIBUNAL, BOMBAY B&NOH
CIRCUIT BENCH s NAGPUR

Registration 0.A.No.141 of 1992

B,P.Gorak sese Applicant
. Vs,
General Manager, .
Central Railway, Bombay... Raspondents,
Coram:

Hon'ble Mr Justice U.C.Srivastava,V.C.
Hon'ble Mr. M.Y,Priolkar, Member (A )
Appearances

_ 4
sri M.,W.Harsulkar for the gpplicant &
BTy
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;

oral Judgments
(By Hon'ble Mr.Justice U,C.Srivastava,V.C,)

Dated 11.3,92

The applicant has filed this application against
the transfer order dated 9.6.87 issued by the Divisional.
Rajilway Manger,Central Railwayﬂ@omba?. We dismissed this
application so far ag the disciplinary proceedings are
doncerned with the obgservation that the gpplicant was
given the reasonable opportunity it he could not —paf:'tic ipa~
te in the inquiry. So far as the transfer order is
concerned it was pointed out that transfered ord::;passed
tn the exegency of the situation. However, if the
applicant filed a represemtauon witH"15 days, his
represantation shall be considered by the Appellate
Authority. Aafter considering the representation the
authori ty v@. m:ta'in%ts posting at Khandwa, The
applicant has leveifed certain allegations ¢n malafide

but the allegationg ag they are do¢: not take the case of

M/_ malafide, ‘ \
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2, The grievance of the applicant is that he belongs

to ﬂarathi'*ah&(ﬁhaﬂd'wa%ﬁ_éi the H:I:ndil speaking area and it
will be difficubtt for him to follow the Hindi language.

It is not the groix.x-ad that merely because his childrens

are -ge_tt.ing educat.ion at Akola gs%i- 't-;hia ‘gmund can be

set up by each and‘evéry pef:son. It is for the departmental
authority to transfér the applicaint or to retain him:at
Akola or to transfer him into ‘any Marathi érea. But no
interference:could be made by the Tribunal, With the

obove observatien the application is rejentéd. No order

as to cost;. | '
j (A) \fice-(:haj.rman.

11th Mat&h. 1992,Nagpm:' \

(8ph)



